o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYCERABAD EBENCH \

AT HYDERAEAD

e o
0. 4. 1565/97. Dt.ef Degisign :_27-8-98.
|
D.Ashgk .. Applicant. '

Vs | ' L

\
1. The Asct, Supdt. ef Post Offices,
West Sub-~Divisien, Hyderabad-1l.

2. The Sr.Supdt, of Fest Cffices,
Hyderabad City Divisien,Hyderabad«l, !

3. Amarnath « Respendents., |

Ceunsel for the azpplicant Mr.S.Ramakrishna Rae

Mr.V.Bhimanns,A331,.CGEC, for R-I&R-F

(1]

Ceuncel fer the respondents

Mr.S. akshma Reddy fer R-3.

CORAM: -

THE HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

' \
THE HON'BLE SHRI B,.S.,JAI PARAMESHWAR : MEMBER {(JUDL.}
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ORAL CRDER(PER HCN'BLE SHRI R. RANGARAJAN : MEMRER (ADMN.)

He =2rd ur.u.Ramakrlqhna Rag, learned counsel fer the
applicant and Mr.V.Bhimanna, learned ceunsel fer the efficial

-

respondents and Mpes.Lakshmi for Mr.S.lakshma Reddy, learned
counsel for R-3, ‘

2. ' The cententiens and prayer in this OA gg%éame as
the prayer and cententiens raised in OA.721/97 and CA.851/97.
The Ca.721/%7 was disposed ef an 26-3-98 whercas the 0p.891/97
was. @ispesed of te-day. As all the cententiens raised in this
OA hgg'been elabcrately censidered in beth the Oas, {here is ne
need te further elaberate these peints in this CA and the judlgemen
in this OA has te be read aleng with the judgement in OA.721/97
and CA.891/97. |

3. In view of the abeve, we are fellewing the directicn

given in OA,721/97 and alrecteﬁ as fellews:-

The selection ef R—3 is set aside, The pest 6f LDFJ
R.K.Mutt should be f£illed by selecting the suitable candidate
from amongst these who had applied in respense to the netificatien

Aated 2-12-96, Till such time the regular appeintment iqﬁade

the present incumbent shall coptinue 5 a previsiaenal candidate.

4, It is breucht te eur netice that R-3 had put in a veg3

of carvice zs ED Agenﬁ. Hence, the learned counsel fer R-3 submit

that he cannet be discharged witheout givipng any relief te him. In

view af that his case alse shouls be censidered if any netificatie
[\

issued in future in édditian te rese agpplicatiens. Te enable him

apply a cepy ef the netificatien sheuld be supplied te him te the

address given in this OA,

(B..S+TAI PARAMESHWAR) (R, RANGARAJAN)
MEMBER(JUDL.) - MEMBER { ADMN.}

IR®

Dated : The 27th_August,_1998. vy
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BA.1565/97
Cepy tote
1. The Asst. Supdt. of Pest 0fficas, Wast Sub Divisien, Hyderabad.
2+ Ths Sr. Supdti_a?‘ﬂast Offices, Hyderabad City‘Divzsiﬂh, Hydarabad.
3? Onme cmﬁy to Nr? S:Ramakrishna Rao, Advscate, CﬂT,,iﬁydf‘ '
4. One copy te Mr,V.Bhimanna, AddliCGSC., CAT., Hyds
5, One cepy to Nr:S:Lakahma;Rmddy, CAT., Hyd.
6. Ons cepy te D,R.(R), CAT., Hyd. '
7. Onha duplJ'.c:.m’ce;“;i
srr
{
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WRIT PETITLON 10 1%51,2990(
V.P..D, 1o, /200' '

\

A Writ Petition was filed in the IHgh- ‘Court of Andhrr PJ_adegh R

by Sri’ @[—\N\ﬂw waﬁ \HS Q—Sﬁ': & ‘/‘?Aﬁﬁ 'P{T&/h,;
VS. . .,gr::ﬂf\’.‘-ﬁ_;-_._.‘,.”mw_.ﬂ r‘ -
against the Orxder/Judgn oM of tuis Hon'lle Tribunal dated ;jl_ﬂ:__igf

and made in O.A.No... lf’{é&*{)qﬂ

THe PLﬁ_tﬂﬂ Court was pleased £o L
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The Jucwment of the Tribunal in CA. o, Lﬂ b “Iﬁ
s encl

. and the order /Notice of the ngk Court of Andhra Prad
JOI@Wth for perusal.
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HON'BLE MEMBER {(JUDL)
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- HIGH COURT OF

/

N @ DL\.{ )y
- 2 A
JUDICATURE, ANDHRA -PRADESH AT HYDERABAD
ORI GINAL JURISDICTION)

{(SPECIAL

JEDNESPAY THE NINTEENTH DAY OF FEBRUARY THO THOUSAND AND THRES

PRESENT
s+ BILAL NAZKI

b

w1 HONOURABLE MR, JUSTICE
¢ AND

, .
THE HONOURABLE Dr. JUSTICE : G. YETHIRAJULU
WRIT PETITION NO. : 29082 OF 1998

'

Between 3

Amarnath

md .

Asst, supdt. of Post Offices, . . .
Pest 5ub Division, Hyd. ' : :

Sr. supdt.of Post Offices, '
Hyderabad City Division, Hyd.

D, AShok. _ .
The Reglstrar, / o~
Central Adninistrative Tribunal, [

)
2.

3.
4.

Hyd.
petition under
praying that in the

herein the High Court will be pleased to issus a writ, order
or direction particularly
calling for the records relating to
dated 27-9-98 on the file of the Hon'ble Central Adminiatrative

Respondents

Article 226 of the constitution of India
eircumstances stated in the Affidavit filod

ans in the nature of writ of certiorari
the order in OA 1565/97

Tribunal, Hyderabad and the consequentd

al proceedings ¥No. EDMC/

pkr/RK Mutt/98 dated 14~10-98 passed by the

tarminating the services

of the peatitioner,

firat respondent
and quash the same

as illegal and without jurisdiction and consequently direct
the respondents to continus the patitioner as EIMC/Packer.

FOR THE PETITIONER 3 MR. S. LAXMA REDDY, ADVOCATE
FOR THE RESPONDENTS 162 : MRS. A.P. LAXMI, ADDL. B8C FOR CENTRAL
: \ o L . GOVT.
FOR.THE REZSPONDENT NO,.3 s NOME APPEARBD :
FOR THE RESPOMDENT NO.4' 3 MR. D.S.R, KRISHNA, ADVOCATE

THE COURT MADE THE FOLLOWING JUDGMENT s
{per the Hon'ble Mr. Justice Bilal Nagki)

Heard the learnad counseol for the parties, They submit
that this matter is coverod by a judgment of this Court in W.P.
No. 28159/98 and batch dated 10-1-2003. The operative portion
of the judgment 1a reprcduced 3 '

stherefore, in cur view, cven without issuing a .
.public advertisement notice, the official respondents .
were duty bound to consider the eligible candidates
even if they were not sponsored by the Employment
. ange, For these reasons, the selaction of the
- writ-petitioners confirming the selection to the
candidatés who were sponsored by the Employment
exchange lwas manifestly illegal. Therefore, we do
not ﬂ.nd‘any illegality in the orders passed by
the Tribunal, which has quashed the selection of the
writ’' petitioners and directed that a fresh selection
In fresh selection all the candidates who

S N
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will apply shall be considered, It is directad
that, ncot only the Employment Exchange will be
asked to sponsor the eligible candidateg, but

also the sslection shall be made after inviting
applications from open market by issuing a
notification., The interim arrangments which have
been orderdd by the Tribunal shall continue till
the fresh eelection is made, wuWith these dirocctions,
the writ petitiomsare dismissed.* )

Therefore, thisg Writ Pet.tt.ic;n iz dispcsed of in accordance
with the deulsion given in W.P. KNo. 28159/98 & Batch,

The learned counsal for the petitioner at this stage submits
that the petitionar has become agod barred and he may not be
considered afresh, In this connectisn h2 may make an application
for age rolaxation and if such an application is made thay
may be considered by the appropriate aanthority.

84/~K,Narasimha Raju
Asst, Reglstrar
//txrue copy// :
Ssction Officer
To ,
1. The Asst, Superintandant of Posi Officas,
Wwast Sub Division, Hyd,

2, The Sr., Superintandant of Post dffices, Hyderabad
: ut" DS.V.I.BJ.OD. Bch

The Registrar, Central Administrative Tribunal, Hyd,
4., 2 CsD. coples

S. 1 ce to Mr, 5. Lakshma Reddy, Advocate (OPUC)

-
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CENTRAL ADMINTSTRATIVE TRIBUNAL 3 HYDERABAD BENCH : HYDERAZAD
WRIT PETITION ¥0. 9§ ¢ b f‘\ 3

LN

Petition was filed in the High Court of indhra Pradesh

by 8ri Qrencrrall @ﬁﬁfﬁﬁ‘” fast. Supcl(-~ ﬂu st stitey H\, d- & ory,

against the Order/Judgment of this Hon'ble Trlbunal at. 21 3’ 13 .

and nade in 0.Ado, 1363 hr\

The High Court was pleased to mrsmrssjﬁ-]:’rw/order Interlm Suspension :
Eﬁmpﬁr—hwmﬁﬁmmc on ,ﬁc“ iQ a8 -

The Judgment of the Tribunal in O.A.No. 1 S65 h”

and the letter/order of the High court of Andhra Pradesh enclosed
herewith for perusal. ‘

_ ;ﬁ; Submitted. . : |
i{%’ﬁ\ Deputy Registrar | (T) 1L
Y

Regeestrap
Hon'ble Vice-Chairman & ¢
{ . Hon'ble Member (a

,  Hon'ble Membey/(a) IT QI‘

-~
Hon'ble Memy/(‘J)()-zl_/' ,}.’”

’;4!
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- COUNSEL FOR RESPONDENT .
/%CW

Zyﬁw;/. - Tueﬁday the twentieth day of october 1998

-"2@-4“ BRI PY T !

4

_ 1¥E HIGH COURT OF JUDICATURE OF ANDHRA PRADESH AT HYDERABAD |
el MJPNOL3552) of 1998 _' f;i
in . — |
WP .30.29062 of 1993 -
Betweent : o |
h §/0.Lokchandra Rao «sPet it fonex
;marnath /o {petitioner in WP.290€2/98 on
and the £ile of the High “ourt)
1. Asst,.Supdt. of post Officex,
weast Sub Division, Hyderabad. |
2. Sr.supdt. pf post Otfices, Hyderabad City Division
Hyderabad, .
3. D.Ashok, R/0.18-6-487/A/68/A, Indiranagac Flour Mill, Hyd.

4. The Registrir, Central Administrative Tribunal, Hyd.

« sRaspondent. s
(Respundents in <o)

COUNSEL FOR PETITIONuR 3 5.LAKSHMA REIDUY

Ho.4 3 M #1258 R -;Kriﬁhn& Addl .mmral
Govt. Counsel .

FUNOURABLE SRI JUSTICE B .SUBHASHAN REDDY

. ‘ oL
HONOURABLE SRI JUSTICE VAMAN RAD | ‘
petition filed under tection 151 of C.,p,C, to lasue an or dexr

directing the respondents to auspend the impugned ordex in O.A. H
1565/97 cdated 27-8=98 on the file of the Honourable Central %

administrative Tribunal, Hyderabad and the consequential proceeding
No . EDMC/Pke /RK/Mutt /98 dated 14-10-98 passed by the first respon-
dent terminatiny the services of the potitioner, pending W.P.
No,29062/98 on the f£ile of the High Court.

The court, while directing lanue of notice to the
respondents herein to show caouse why this apnlication should
not be complied with, mace the followling order. (The recelpt
of t?is order will be deemed to be tha receipt of hptice in the
<case). :

S
. ]
ORDER$§ : ‘
finterim suspension,” )
-84 /=B JESTHARY RAO)
: © ASSISTANT REGISTRAR
//TRUE covY// ) TSP ¢
0 ' for ASSISTANT REGISTRAH

1. Asst. Supdt. of Post Officen, wWest Sub~pivision,
) Hyder abad (RPAD)
2. €r.Supdt. of Post Offices, Hyda abad City Division, Hyd.

_ _ (RPAD) ,
3. Deishok S/c.Agalizh, R/0.18=6-487/A/68/1, rndiranagar : |
/ ¥lour Mill, Hyderabad {(RPaD) '
4. Tho Registrar, Central Administrative Tribunal, Hyd. (RPAD)
S. One spare Gopy. . : j
.C S JLIRGHEA REDDY tAl .
.6. one CC to ﬁﬁ;;, JRGHNE REDUY {ADVOCATE (a_puc:) -

B v seive Tribungl : !

© ZaTran apdre K
HPDEAABAD REN ' .
T.BY; VNRK ENeH

h b -anovs | A |

v Frarg /M PAL SECTHEN . |
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CRDER |

CRAL CRDER(FER HCN'BLE SHRI R. RANGARAJAN : MEMPER (ALMN. ) ;v

»

A,
\-
Hezrd Hr,S.Ramakrishna Rao, learned counsel for the

applicent end Mr,V.Bhimanna, learned ceunsel for the official
© respondents and Miss,Laksbmi for Mr.S5.lakshma Reddy, learned
counsel for R-3,
2. The contentiens and prayer in this OA 4= same as
the rrayer andé cententiens raised ir Oa.721/97 and OA.891/97.
The 0A.721/97 was disposed eof an 26-3-9°8 whercas the Oa.891/97

was dispesed of te-day. 25 all the cententiens raised in this

N :
CA has been elabeorately censidered in both the OAs, &here is ne

need te further elaborate those peints in this CA and the judgement

in this A has te be read aleng with the judgement in OA.721/97
and CA.891/97, 1

3 In view e¢f the abeve, we are fellewing the directien

given in 0A,721/97 and directﬁf_as follows: -

The selection of R-3 is set aside. The pest ef EDMC,

R.K.Mutt shculd be £illed b?nsélecting the suitable candidate
from amongst these who had applied in response to tpc nelification
dated 2-12-96, Till such time the regular appeintment iﬁ%ade

the present incumbent shall coptinue 58 & previsienal candidate.

9q, It is breught te eur netice that R-2 had put in a year

of service as ED Agent, Hence, the learned counsel for R-3 submits

that he cannet be discharged without giving any relief te him. - In

view of that his cese slse should be censidered if any netificatien is’

i
]

issued in future in addition te LIvese spplicatiens T enable him te’

apply a cepy of the netificatien sheuld be supplied t@ him to the
address given in this OA, :

5, Ne CQStS. %ﬁ' GW ~$

—
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYLETABAD BENCH -

AT HYDERABAD

* i

Vs

1. The Ascst, Supdt. of Post Offices,
West Sub«Divisier, Hyderabad-1,

2. The Sr.Supdt, of Fest Cffices,
Hydrrabkad City Division,Hyderabad-l,

3. Amarnath ‘ . sRespendents,

Ceunsel for the applicant Mr.S.Ramakrishna Rae

Counsrl for the respmnients t Mr.V,Bhimannsa, Add1.CGSC, for R=1&R-2
Mr.S. “akshma Reddy fer R-3.

CORAM:= 5

THE HCN'BLE SHRI R. RAMGARAJAN : MENMBER (ADMN.,)

THE HOM'BLE SHRI B.S5.JAT FARMMESHWAR : MEMBER (JUDL.)

o
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__ STeRECEIVED
ook fawrn/ MPPAL SECTION

P

frit ef La’sn grgers-lrder List

CE’)URT aF IUEiSﬁTﬁﬁﬁ OF ANDHAA PRAEDES

—10) :35 fipiginal fF sa::@a '.gln}. T
‘ I bﬁn_\f the AL of thous s @i hind 9)&& rm.ety %"‘M
3\ ?/ MTEH*MwaFﬁzﬁ?ﬁ :
?\sQ, _ v -
! RETHEEN:
1 ‘
Ahmzrnethy B0 inkrhendre Rap, .
aged ahout 30 years, EIMCiPacker, ‘. R
i Mutt Post Office, H;dsrabau. ;o PETITINER ’
THEND -
1. “festt.Gupdi of Fost ﬁ‘fimn )
Kest Eub sz :\cr; Hyder abad .
o gr.Supdt of Post DFfiEes, . |
Hyderabad: City pivision, ~ 5
Hyderabiat,
3, D.hshelk, 5o Pu;azn%ﬁ. e - ' ’
aged 2h yeers; R/o 18~év487!§%;&€’f
Indirz nagar Flour Miily
Hyderabad, .
The Registrar, 1
Central Administretive Tribunal, _
- Hydershad. . N
Lo - P ,F;E=pﬂﬁéﬁ't%=.
ré S

o R, - He;ﬁsidenhﬂ }L

the matier end contentions feised i
copy of which is anrieved hereioy’ tmgst’*nr with the decision thes eir* ek

she sforeszif Respondent Mo
Sndhra Fradmsh 511 and singular the said

u'appeﬁe e pehh{m ypu the stprezaid Hespondent Nnv

g Smt h,s “may caﬂu ik x.he, to he done there on what ©
1see $2t to be donid '

-_ o —— -
5T gurafas afrsrn W

¢.1k1]4a8

{To Produge, and & ta apnean?,

H

AT HYDERAEAD

e

-,

‘fms *iaw msdptw“,ta this Cm_r% by, briny © ot opinion Shat’
he nearandun of represendzbion peiitipn, 2

' and gu:und. 1T I3 HERERY.

!«dvcka’rea upcﬁ 53 +mr

9."3

uld be cabled for

LZ' aze in High Dourd of Judiceture of
record and other with all ‘the things truching the sase 26 fully and pers feckly .
TenEin in yo ur :uaraiy or pawer together with this, Bule Mige hotore the day of

dp sent, of our

'f 5 appear par-
o ot €C 5009 gt 16-78 AN, hefore the ourt chow causs why this

right and a:cnrﬂ*m in

; Qiﬁﬂdy§&3e€ e
c S thief Justice of Hith
5 the ygar one thpusand ning hundred ninety soue 5
1 JLALEE ¥ p_.f L. \
4

a1
. ‘ v
pote
L, yout ot
‘.?,,\rrwg e
ha\ja 10 R g nge(\ﬁl
g W P
K (\"‘f&w hu. ‘“m %) ﬁ"c, -y Y. “\d be
ESRe JRVTU UL Y G LUt
SO Ly 00 .
sl e e g
© -2t "’d i d‘d\\l sv ou"."’" e
2v oV T e -
YL i
“a“:?;b came™
)




1 2 2

18t¢h Clase swamination_gharting thﬂ'yamw 19?3'aﬁﬂ'regimt@rad wyaedf
.- ’ o ’
with the Eeploymentg Enahan@é, Thﬁ Gmployment HHchange hss spaon-

sored  my name Tor apmmintuﬁnat tag the pomst of 'l ED Re/Fecker. Bt‘

-

€uitubt  Post OFffice ‘puﬁuunt'atm ths ﬂmplmymgnt nptificstion

[

i Geléd hy,ﬁhﬁﬁfirmt wmﬁﬁmnd&nﬁ vide bs letber ﬂmiaﬁ P i? ¥h, The
Enp loymend Lﬂfhaﬂgﬁ iﬁaﬁ agmnamrﬁd pas vandiﬁstﬁﬁ 4 3&.3.?? in
wivich my name P &}ﬁm ﬁpﬁhmnrwdn ! hmve ﬁuhmiitod iy aspplicshion
ta thie fieab Peﬁpmndﬁn% for BBI“Cflwﬁﬁ to be haiu'mn 21*4 ??. Tl

welection was Tinalimnd and 1ina11y 1 was wgiﬂatﬁﬁ snd sceording-

)ef' : . . .
v given appointment as E0 MO/Pecker ah R Hebd Post 3ffice on

1¢.ﬁu?fﬁ TOn my appbihhment  0y vwéulnv .&amiﬁ; tﬁé 'prqvimiﬂnax
aﬁpnimtmént  in favour of ﬁhg 'ahifa veayand%nt éaﬁ ﬁanaeijed.‘
Ag@#ievgﬁ‘ byr thﬁ 33“9,liﬁé' Mo, 1968/97  wps  Tiled thy the tﬁirﬁ
reﬁﬁmnﬁmnﬁ Hefores the.Hﬁnfb}E Qentrgl ﬁgﬁinistratﬁvg ffipudalq
Hyderabad. He Has ceontended befture the Qﬁﬁ’ble ﬁwnf?ax felmlmdge
frativm fr%bmaal ﬁhmt N mpgn nokificetion wam wiwan by Ghie Firad
vvapmﬂﬁmﬁf.mn 2; 1296 snﬁ that he ha% appliad ﬁurgu&nt b Ghe
said nutifurabimn agninwk Lhe pmut af ED Ma:f Larvi@r!Paakar at
R Hubt Pmﬁt<ﬂffiﬁﬁ mnl ihau unthmut fiﬁaiiﬁlng thn gpleciion
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